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and in partlal modification of the notificati

Central Roard of Direct Taxes hereby direct t
of Income-bax(dppeals) of the charges speciri
Schedule below, shall perform thelr functiong
persons assessed te Income-tax or sur-tax or
Income-tax Wards, Circleg, Districts and Rang
corresponding entries in columns(Z) thereof 4
of the orders mentioned in clauses(a) to (h)

gection(?2) of Section 246 of the Income-~tax Act,

section(1) of Section IT of Companies (Profif
(7 of 1964%) and in sub-section (1) of
Tax 4ch, 197445 of 1974%) and also in respec}
classeg of persons asg the Board hag directed
future in accordance with the provisions of

section(2) of Section 246 of the Incometax Art,

SCHEDULGE

Charges with

Headquarters
1 2

DIR&CT TAK%S

Iz CF IHDLA

D: 31.8,1979

ne-tax, 1961(43 of 1961)

n iss ued earlier, the

1zt € he Commissioner

cd in Col,Wo, {1} of the

inr espect of such

Interest-tax in the

es specified in the

g are agsrieved by any

of sub-section(2) of
1961 in sub-

s) Sur-tax dct, 1964

;s Ln exercise of t%e powers conferred

Sectiof 15 of the Interest
L of such persons or

or may direct in

Flause(i) of sub-

1961,

Income-tax Words/Circles
T.4.C. Assesgment Ranges

1. Company Circlg

Commissioner{dppeals)-I,
2, Special Circl

Hew De.hi
te Salaj

i, Triva

s-IL,VIIT,X,XIV,XV,XVI &XX
e~XV

3. Salary Circldgs

¥ Cirecles

5. Ths(section 206) Circles
6. LAC Assessmeft Range-I-B, Iew Delhi

1. Company Circlgs
" 2e ledeCohssesMc

Commi.ssioner( Appeals)-I1
New Delhil

Commissioner(appeal s)-V 1.Company Circlgs

-L,IV,V and XVIT
nt Range-I11-4

~LIL, XIT, XIIT and XXIII

New Delhi 2. Chartercd actountants Circle
3. District-XI{1) and X1(2)
)'i"OIQ .E':l_. C..’ASSGSS

Commissioner(appeal s)-VI

New Delhi,

Commissioner(appeals)-X
New Delhi

1. Company Circl

2. 411 Wards in
Ll Wards dn
ST Wards in

5.1.4. C,Asses

1, Company Circl.

2. hstate Duty
3,411 Wards/Ci

ent Range-1IV-D

e-1X

Digtrict-ITI-A
District-III-B
District-I1T-E

sgent Range-I11-B

es-VI,VITI & XIT
Circles

reles in Districbt-VIIT

0.00.2



Wnereas an Income-tax Cirecle, Ward or bistrict or part therecf
stants transferred by this Fotirication from one Charge to another
Charge, appezls arising out of assessments ﬁadL in that Incone-tex
-\,-._ﬁola,s Werd or District or pert thercof and —ending lmmediabtoly
be fore the date of this tovii ~~tion before t.ie Commisgsioncr of
Income-tax of thé Charge from whom the Income-tax Clrcle, Ward,
or bigtrict or part thereof 1is b ransferred ghall, from the
date of btuhlg iotlificationt akes effect, be trans ferred to and
dealt with by the Commissioner of Income-tax of the Charge
to whom the sald circie, Ward or District or part thercof is
transferred. ' o \

Thig notification shall take effset from_ 3.9.71979.

A&ﬁJmtﬂv\ikiﬂﬂhﬂi
(8.K,Bhatnagar)
Under Sccrotary :
Central Board of Dircct Taxes
Copy toi~
1, The Commissioner of Income-tax, Delhi-I, New Delhi - 25 copies
2, The Registrar, Income-tax #ppellate Tribunal, Bombay.
3. &.D.I.(R.8.& Py ( Bulletin) Hey Dethi - 5 copies

L. Ad-VI sSection/®,D, Seckion.

’\ELI L}:jj:ik |

(3. K, Bhatnag } 1

. Under oecrptar{
Central Doard of Direct Taxés.



